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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
EIGHTH SESSION

THE KARNATAKA STATE CIVIL SERVICES (REGULATION OF
'TRANSFER OF AGRICULTURE DEPARTMENT OFFICERS AND OTHER
STAFF) BILL, 2015
(L.A. Bill No. 26 of 2015)

A Bill to provide for regulation of transfer of Agriculture Department
Officers and other staff so as to ensure the availability of staff in Agriculture
Offices in all rural areas.

Whereas it is expedient to provide for regulation of transfer of
Agriculture Department Officers and other staff so as to ensure the
availability of staff in all the Agriculture Offices in the rural areas in the
State of Karnataka;

Be it enacted by the Karnataka State Legislature in the sixty-sixth year
of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka State Civil Services (Regulation of Transfer of Agriculture
Department Officers and Other Staff) Act, 2015.

(2) It shall come into force from such date as the State Government may,
by notification, appoint.

2. Definitions.- In this Act, unless the context otherwise requires,-
(a) “appointment” means appointment by direct recruitment or by
promotion of Agriculture Department Officers and other staff;

(b) “Competent authority” in respect of Group-A posts, the
Government and in respect of Group-B, C and D posts, the

Commissioner for Agriculture;
(c) “Government” means the Government of Karnataka,;

(d) “Government Institution” means and includes a Training Centre,
an administrative office or any other institutions or any other
offices by whatever name called established by the Government;



() “Officer and other staff” means an Officer and other staff of
agriculture department appointed by the Appointing Authority to
any of the category of posts specified in schedule-I and schedule-
II;

() “process of Counselling” means the process of giving an
opportunity to a person considered for appointment or transfer to
opt a place or post notified by the Government on priority, which
is being given based on the length of service put in by him in the
place of Zone where he is working and such other criteria as may
be prescribed;

(g) “rural Area” means area other than the urban area;

(h) “transfer” means posting of Officers and other staff from one place
of working to a post in another place of working.;

() ‘“transfer on deputation" means a transfer of Officers and other
staff on deputation to other Departments or Corporations or
Boards or Command area development Authority or other
Government institutions for a period of not more than five years;

~(j) “Urban area” means any area situated within the limits of a city
corporation, city municipal council town municipality or town
panchayat as established under the Karnataka Municipal
Corporations Act, 1976 or the Karnataka Municipalities Act,
1964, and includes upto such distance away from the limits of
the area, notified as such by the Government from time to time;

(k) “Zone” means any area as classified hereunder, namely,-

(i) “Zone-A” means urban area within the limits of a City
Corporation or City Municipality;

(i) “Zone-B” means urban area within the limits of Town
Municipality and Town Panchayat; and

(iii) “Zone-C” means all other remaining area not covered
under zone-A and zone-B.

() "schedule" means a schedule appended to this Act.

3. Initial appointment, promotion and transfer through
counselling.- The initial appointment, promotion and transfer of Officers



and other staff under this Act, shall be done through a process of
counselling conducted in such manner, as may be prescribed.

4. Provisions for Compulsory service.- (1) Every Officer and
other Staff specified in column (2) of schedule-III shall compulsorily serve for
a minimum number of years in the zone specified in column (3) thereof.

(2) Government is empowered to transfer in public interest the Officers
and other staff who have completed the minimum number of years of service
specified in column (3) of the schedule-III.

5. Compulsory Service of Officers and other staff.- (1) The competent
Authority while making initial appointment or promotion or transfer of
Officers and other staff shall ensure the availability of vacancies in the
zones specified in schedule-III and fill up such vacancies in first instance.
The initial appointment or promotion or transfer shall be first made to Zone
C. If there are no vacancies belonging to that category then vacancies in
Zone B and next to the vacancies in Zone A depending on the jurisdiction of
the category of post.

(2) Officers and other staff who are in service on the date of
commencement of this Act and have not served for a minimum number of
years in the zone specified in schedule-III before the date of commencement
of this Act, shall be transferred to such zone:

Provided that the provisions relating to compulsory transfer of Officers
and other staff to zone specified in schedule-III shall not apply,-

() toa person who has attained the age of fifty five years;

(i) to the case of both husband and wife being State Government or
Central Government employees and if one of the spouse is working
in a different place, then the other spouse may be transferred to the
same place or nearby place, if he is in the same place, subject to
availability of clear vacancy;

(i) to an employee if she is a widow;
(iv) to an employee if he is physically challenged;

(v} to an employee who has spouse or children suffering from serious
ailment, for which medical treatment is not available at his place of
work and the transfer is necessary to a place where such treatment
is available so as to provide the required medical treatment:



Provided further that, no transfers shall be considered unless the
concerned employee produces a certificate from the District Medical Board
Specifying the nature of ailment, stating the fact that the required treatment
is not available at his place of work, specifying the place where the required
treatment is available and certifying that his transfer is necessary to such a
place to provide him the required medical treatment.

(3) No Officers and other staff shall be entitled for a posting in his
native taluk.

(4) If no vacancy is available for initial appointment or promotion or
transfer in respect of the post for which compulsory service is required, a
vacancy may be created by transfer of an Officer and other staff who has
completed the maximum number of years of service in such zone. A person
who has put in more number of years of service in Zone C may be
transferred from Zone-C to Zone-B and similarly from Zone-B to Zone-A.

(5) The transfer shall be based on the length of service and such other
criteria as may be prescribed.

6. Transfer of Officers and other staff in public interest.- (1) The
Officers and other staff who are in service on the date of commencement of
this Act and has completed the required minimum number of years of
continuous service in Government offices or Government institution in an
area or in a zone may be transferred through process of counselling in
public interest considering length of service and such other criteria as may
be prescribed, to another Government Office or Government Institutions in
the same zone or to the next zone or area:

Provided that the total number of such transfers during a year shall not
exceed ten percent of the number of the cadre strength in the category of
post.

(2) Officers and other staff on reinstatement from suspension shall not be
posted to a higher zone.

Explanation.- Higher zone means a zone higher than the zone where the
officer and other staff was working before suspension. Zone A shall be
considered as higher zone to zone B and zone B shall be the higher zone to
zone C.

(8) The Officers and other staff against whom complaints related to grave
misconduct or grave Irregularity is filed, and the appointing authority is



satisfied that such Officer or other staff shall not be continued in such zone
in public interest, then he shall be transferred from the zone where he was
working.

7. Power to remove difficulties.- If any difficulty arises in giving
effect to the provisions of this Act, the Government may by order published
in the official Gazette make provisions not inconsistent with the provisions
of this Act, as it appears to be necessary or expedient for removing the
difficulty:

Provided that no such order shall be made after the expiry of a period of
three years from the date of commencement of this Act.

8. Power to amend the Schedule.- The Government may by
notification add, alter or remove any of the entries specified in the schedule.

9. Protection of action taken in good faith.- No suit, prosecution
or other legal proceedings shall lie against any officer of the Government for
anything done in good faith or intended to be done under this Act.

10. Power to make Rules:- (1) The Government may, by notification
and after previous publication, make rules to carry out the purposes of this
Act.

(2) Every rule made under this Act shall, immediately after it is made,
be laid before the Legislature of the State, if it is in session and if it is not in
session, in the session immediately following for a total period of fourteen
days which may be comprised in one session or in two successive sessions
and if, before the expiration of the session in which it is so laid or the
session immediately following the Legislature of the State agrees in making
any modification in the rule or in the annulment of the rule, the rule shall,
from the date on which the modification or annulment is notified, have effect
only in such modified form or shall stand annulled as the case may be, so
however, that any such modification or annulment shall be without
prejudice to the validity of anything previously done under that rule.



POSTS WHICH COME UNDER THE MEANING OF OFFICERS
AND OTHER STAFF

SCHEDULE-I
(see section 2 (e))

Sl.No. Category of Posts

1 Group-A:-

1. Joint Director of Agriculture

Deputy Director of Agriculture

Assistant Director of Agriculture

Assistant Director of Agriculture(Farm Woman)

a s b

Administrative Officer

SCHEDULE-II
(see section 2 (e))

SI.No. Category of Posts

I All other staff of Group-B, Group-C and Group-D
excluding the posts mentioned in Schedule-I and
as mentioned below.

Sl.No. Catagory
Group-B
1 Agriculture Officer
2 Administrative Assistant
3 Assistant Agriculture Officer/

Assistant Agriculture Officer
(Agriculture Engineering and Water Management)

4 Assistant Agriculture Officer (Farm Woman)

Group-C

Superintendent

Agriculture Implement Supervisor

First Division Assistant

Stenographer
Senior Typist/ Typist

Wi |3 |3




10 Senior Driver/Driver

11 Tracer

12 Agriculture Assistant

13 Second Division Assistant

14 Lab Assistant

Group-D

15 Lab Attender/ Attender

16 Cooks

17 Group-D

SCHEDULE-III
(see section 4)

Sl.No Category Zone
Group-A Minimum Period of Service
(1) (2) (3)
1 Joint Director of Agriculture 3 years in Zone-B
2 Deputy Director of Agriculture 3 years in Zone-B
3 Assistant Director of Agriculture | 3 years in Zone-B or Zone-C
4 Assistant Director of Agriculture | 3 years in Zone-B or Zone-C
(Farm Woman)
5 Administrative Officer 3 years in Zone-B
Group-B
6 Agriculture Officer 3 years in Zone-C
7 Agriculture Officer 3 years in Zone-C
(Farm Woman)
8 Assistant Agriculture Officer/ 3 years in Zone-C
Assistant Agriculture Officer
(Agriculture Engineering and Water
Management)
9 Administrative Assistant 3 years in Zone-B
Group-C
10 Superintendent 4 years in Zone-B
11 Agriculture Implements Supervisor 4 years in Zone-B
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2: | Sub-clause (f), empowers the State Government to
prescribe such other criteria for process of counseling.

Clause 3: | Empowers the State Government to prescribe the manner
of process of counseling to be done for initial
appointment, promotion and transfer.

Clause 5: | Sub-clause (5), empowers the State Government to
prescribe such other criteria for transfer.

Clause 6: | Empowers the State Government to make rules regarding
the other criteria to be considered for transfer.

Clause 10: | Empowers the State Government to make rules in

general to carryout the purposes of this Act, after

previous publication.

The proposed delegation of Legislative power is normal in character.

KRISHNA BYREGOWDA
State Minister for Agriculture

M. GURURAJA
Secretary
Karnataka Legislative Assembly

Government Press, Suvarna Soudha, Belagavi, P7, W.D., Copies 750, 3" July, 2015






